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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD \
0.A.N0.969 of 1995, \
Between Dated: 25.8,1995, iu
B.Anand kumar\ oo Applicant [
and E
1. The Superintendent of post Offices, Sanga Reddy Division, |
Sangareddy,
oo Respondent
Coumsel for the Applicant : Sri. V.Jagapathi _
Counsel for the Respondent : Sri. N.V.Ramana, Addl. casc. '
CORAM: | <

Hon'ble Mr, A.B.Gorthi, Administrative Member

Contd:...Z/-
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0B o No 4 969/95 | . Date of Order:z 25.8.95

X As per Hon'ble Shri A.B.Gorthi, Member (Admn,) X

The applicant's prayer in this CA is for a direction
to the respondents to give him appointment-onrcompassionate

grounds,

2,  The {)father of the applicant SriB.La¥maiah died

on 10,4,71 while working as S,P,M, Shankarampeta, At tﬁat
time the applicant was a minogtgé'soon as the applicant
agtained t&é‘majority on2§32.89) a request was made to the
authorities_concerned_for giving him appointment on compassionate
grounds, As can be Seen from memo dated‘21.10,93 the
Superintendent of Post cffices Sangareddy Rivision called for
certain documents such as the caste certificate, a declaration
that he would look after his mother after appointment and
another declaration expressing his willingness to work
anywhere in the A;P. Postal region., The applicant furnished
the necessary documents/ihformation vide his letter dated

30.10.93; but thereafter did not receive any reply from

the respondents,

3. Learned counsel for th%applican;ﬁtates that the
applicant passed S, b c. and belongs to $,C. community, The
family of the applicant is facing considerable financial
&/’)Lf\.ﬂ/},’)

asgistenee and as sudh the request & the applicant deserves

to be favouraply considered,

4, . Learned standing counsel for the respondents states
that the applicant's father died while working as &.P.M.,

Shankaram Peta, Nizambad District where as the applicant

being a resident of Sanga Reddy District approached the



e 2 LR

$.P.0. of Ranga Reddy Divisiongseeking compassionate
4 £ .
appointment, It was g;epef%y on account of thiﬁjthat
I 'L“C i '
the case of the applicant shoudd not be expeditiously

considered,

5. - There can be no doubt that request for compassionate
/
appointment must be considered promptly and without any _

delay so as to eddwvdiate the financial suffering of

family., & theref6ré deembit just and proper to diSpose

©of this OA at the admission stage itsel® with a direction
to the respondents to place the case of the applicant before
the next Circle Selection Committee for due consideration,

AN -~
: —-‘Y\Hf‘g
In case_ the ease‘of the applicant is not favourably conSidered

)
a suitable reasoned reply will be given to him, This shall
be done within a pericd of four months from the date of
communication of this order, In case the'applicant feels
aggrieved by the .order of the reSpond32§s)he will be at
liberty to approach tﬁé Tribunal &t;;;is very requést,

0.A. 1s ordered accordingly without any order as to costs,

PP S
—{ A,B.GORTH]I }
Member (Admn, )

Dated : 25th August, 1995

( Dictated in Open Court )

sd 4%Vméb3%%ﬁﬁ
Dyv. Pegistrar{J)

Copy to:-

1. The Superintendent of Post Offices, Sanga Reddy Division,
SangaRaddy. :

2. One copy to sri. V.Jagazpathi, advocate, Twin city Market
Complex, J.N.Read, Abids, Hyd.

3. Oae copy to sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

4, One copy to Library, CAT, Hyd.

5. One spare cepy, :
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\\N“jii:)TYPED BY . CHECKED.ZY

" COMPARED BY ApT RQ§§ BY .

IN THE CE T”?AL xPMI‘TISTm m%ﬁ” TRIBUNAL
qYDEQFP" BENCH AT HYDERARAD. -

I

’ ) »-
HON'BLE MR. A.RBR., GORTHI, ADMINISTRA-

\ TIVE MEMBER.
V ¥ Y
HOM ' BL
FCIAL MEMEDR.

. ! '- ‘
Lo L . " \/
ORPER/JUDGEMENT :

DATEG: 2%, ., . 1995,

MJA/RVEVJCUETNG

~IN ‘
0.3.N0. q‘é‘i)‘ff- |
T,A,l WL, ) |

‘A MITTED AND INTERIM DIRECTIONS T93TTED.

. ALLOVED,
SPOSED OF WITH DIRECTIONS.

DISMISSED.

' DISMISCED AS WITHDRAWN.

LISMISSKD FOR DEFAULT.

ORDERED/RYJECTED. | a4
g ORDER AY TO COSTS.
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